Calling Attention
to Matter of Urgent
Public Importance

Shri Tridib Kumac Chaudhuri; I am
finishing. .. . Whether 4 person occu-
pying the position of Finance Minister
in the East Pakistan Govermment, Shri
Prabodh Chandra Roy, has also been
forced to come away, and whe-
sher . . ....
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Mr. Speaker: Even if he puts ‘ands’,
‘alsos’ and ‘whethers’, how cap they
all be kept together and how can he
expect to have an answer.

Shri Tridib Kumar Chaudhuri: My
difficulty is, I am constrained to say,
that unless I create nuisance, cry and
shout, I cannot get a hearing. There
are very important questions aff:.cting
the minority community living on the
border.

Mr. Speaker: The hon. Member
should realise that he can put a ques-
tion so far as this notice is concerned.
He has many other remedies. 1 do
not doubt his intense feelings because
he lives on the border. But he should
not utilise this opportunity to put all
questions that he has in mind. I
have requested him to put g straight
question,

Shri Tridib Kumar Chaudhuri; I
will put only one question: whether
the attention of the Pakistan Govern-
ment has been drawn to the fact that
migration has started since the holo-
cast of the minority community in
Rajshahi district in 1961. That is why
they want to close down this. Has
their attention been drawn pointedly
v this fact?

Shri Jawaharlal Nehra: Naturally,
when migration took place from the
Rajshahi district, it was brought to
their notice two 'years ago or more.
But nothing has been said in tkis con-
nection because we have received
their message this morning. The hon.
Member referred to varioug reasons
which may have induced Pakistan
Government to act in the fashion that
they have done; some of the reasons
may be correct; how am I to say
definitely what reasong the Pakistan
Government hag in its mind.
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) Shri Tridib Komar Chaudhari: That
is not my question at all. Is it a fact
that migration has beep continuing
because of the oppression «f minori-
ties? Has the atteation of the Pakistan
Government been drawn to thic fact
before replying to their note?
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Shri Jawaharlal Nehru: As I said
attention was drawn. I do not say it
has been drawn now, recenily. I do
not think migration is continuing in
large numbers now.

12.22 hrs,

STATEMENT RE: REPORTED DEVE-
LOPMENT IN BERUBARI AREA

Mr. Speaker: The hon. Prime
Minister to make a statement on
Berubari,

Shri P, C, Borooah (Sibsagar):
I have tabled a rotice.

Sir,

Mr. Speaker: Everyone cannot pe
accommodated; the peint hag been
sufficiently discussed.

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): We have now received fur-
ther information from the Govern-
ment of West Bengal regarding the
situation in Berubari and adjacent
areas which was discussed in the
House on the 26th. As some Mem-
bers had expressed their apprehen-
sion that Indian national had been
fired upon, that Pakistan had en-.
croached into Indian territory ete., I
will first state the factual position on
these matters.

2. When the joint survey of Beru-
bari recommenced for the winter
season on the 9th November, 1963, cer-
tain Opposition parties organised am
agitation against it and incited some
of the local people, mostly Rajbansis,
to resist the survey operations. On
the 10th November, while the survey
team was in the field, a large number
of people including women attempted
to stop the survey work. They even
became violent and started throwing
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brick-bats on the survey officials. 33
persons were taken into custody by
the West Bengal police to prevent the
situation from getting out of control.
Next day on the 1lth, again a large
number of demonstrators surrounded
the survey team and attempted to
assault them, over-powering a consta-
ble on duty. There was considerable
pushing and jostling and a show of
force had to be made but very little
force was used. 2 persons are alle-
ged to have received slight injuries
in this pushing and jostling.

3. The Deputy Commissioner of the
District reported that ‘“a pretence of
force with lathis was made and the
crowd melted away”. The West Ben-
gal Government have eategorically
stated that not a single shot was fired
and that allegations about firing are
absolutely baseless.

4. It seems the West Bengal news-
papers exaggerated this incident
blaming the police for excessive use
of force. I would like to mention in
this connection that the Hindustan
Standard (Calcutta) of 27th Novem-
ber has published a letter from one
Shri Jalpesh Ghosh who claims to be
an eye witness and who has contra-
dicted these exaggerated reports. In
this letter the eye witness gives an
account of the violence of the de-
monstrators and the exemplary con-
duct ‘of the survey officials and the
police.

5. The two survey teams continued
to work, in spite of these demonstra-
tions on 10th and 11th, till 15th
November when the Pakistan fleld
staff withdrew for some reason of
their own accord. They have, how-
ever, returned since and the survey
teams have been working in the field
since 25th November.

6. The West Bengal Government
have no information regarding the
a'leged report that the Government
of Pakistan hag issued orders to the
East Pakistan Rifles to enter Berubari
before actua! transfer takes place.
There has been no encroachment by
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pPakistan into Berubari or adjacent

territory.

7. Certain misunderstandings have
been created by the report that more
territory is being given away to
PPakistan in Berubari and adjacent
areas and the village of Chilahati has
been mentioned in this connection.
Actually, Chilahati though adjacent
to Berubari is not part of Berubari
Union. The West Bengal Govern-
ment had themselves intimated to us
in 1957 that 512 acres of Chilahati
village of Debiganj Thana were ad-
versely held territory. In the demar-
cation proceedings now going on in
the area the survey staff will deter-
mine the status of this area on the
basis of the last pre-partition notifi-
cations of the various Thanas and
carry out the joint demarcation, This
question of the status of the Chilahati
village and of the area of 512 acres
of this village adversely held by West
Bengal Government since the parti-
tion hag not connection with the Indo-
Pakistan Agreement on the boundary
dispute concerning Berubari. The de-
marcation, as far as Chilahati area
is concerned, follows the Radcliffs
Award, which states that the interna-
tiona] boundary in this region “shall
then continue along the northern cor-
ner of the Thana Debiganj”.

8. Government of India’s instruc-
tions as to how the line dividing
Berubari should be drawn, clearly
stated that the line of demarcation
was to commence from the north-
east corner of Thana Debiganj and
then to run west-wards almost hori-
zontally upto the western boundary
of the Berubari Union No. XII in
cuch a manner as to divide it in the
nearest possible approximation to
half of 8.75 square miles, the total
area of Berubari Union No. XII. These
instructions gtand and are being im-
plemented by the joint survey teams
on the ground.

9. The survey teams are still en-
gaged in demarcation work along the
entire 25 miles border of Berubari
and adjacent areas. This work is
likely to be completed by the end of
March 1964. Exchange of territories
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[Shri Dinesh Singh]

between the two countries will take
Place sometime thereatter,

Shri Prabhat Kar (Heoghly): May
I know whether it is not a fact that
Chilahati belongs to Jalpaiguri thana
and it has got nothing to do with
Berubari ang also, since the maps on
the basis of which this agreement was
reached do not include Chiiahati, may
I know how at the prasent moment

this question of survey of Chilahati
comes in?

Shri Dinesh Singh: The question
of Chilahati is bzing considered bv the
West Bengal Government, whether it
is part of Jalpaiguri thang or Debiganj
thana, and it wil also be considered
by the officials who are demarcating
on the ground. ’

Shri Prabhat Kar: The point is that
so far as the records go, from as early
as 1899 right up to 1936, Chilahati
belongs to and forms part of Jalpaigurij

thana, and therefore, 1ay I know
how this question comes in doubt
now?

Mr, Speaker: The Waest Bengal

Government might he considering it

Shri Prabhat Kar: How does it
come now, because all along it has be-
longed to Jalpaiguri thana? How
does the doubt arise now?

The Prime Minister, Minister of

External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): May 1 say that ever since

the partition, apart from areas in dis-
pute, etc, small areas have been in
adverse possession of Pakistan or
India, a few hundred acres, a mile
here or there, and so on. and cach
party held on to it~ adverse possession,
because the other party was holding
on to another little bit of land in
adverse possession. In the same way.
this Chilahati arca, absut 500 acres,
was admittedly in adverse possession
and as long as six years ago the West
Bengal Government toid us that it is
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in their adverse possessicn, They
pointed out some other small areas....

Shri S, M, Banerjee (Kunpur): What
Is the meaning of “adverse

posses-
sion”?

Shri Jawaharlal Nehru: It means
that according to the partition re-

ports, this shouid have gone to Pakis-
tan.. Others were pointed out which
should have come to us, which were
in Pakistan’s possession—little Dbits
here and there. This has nothing to
do, as has been pcinted out, with
Berubari. It is an indepeudent thing.
Now that demarcation is taking place
and all these small matters come up
to be rectified. It is in that connection
this matter has come up.

Shri S, M, Bancrjee- From the
statement of the hon, Prin.e Minister
and the Deputy Minister, it is clear
that there is some survev which is g¢-
ing on regarding OCh:ilahati, which
according to the news available to us,
does not form part of Berubari. 1t is
in Jalpaiguri Thana. T would like to
know whether, in view of the repeated
provocation by the Pakistan Govern-
ment, the Central Government will
now revise their decisions regarding
Berubari and also Chilahati?

Shri Jawaharlal Nehru:
wer to that is ‘no”.

The ars-

Shri S. M. Banerjee: You are going
to give Chilahati?

Shri Jawaharlal Nehru: There is
no decision of ours. The whole boun-
dary is being partitioned and demar-
cated. There is no decision of our to
demarcate that,

Mr. Speaker: Their anviety is gbout
Chilghati, we nave admitted we are
In adverse possession of it.

Shri Jawaharlal Nehro: Am I to
tell a lie to this honnurable House?

Mr, Speaker: No, the Prime Minis-
ter has said that Pakistan also 1s im
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adverse possession of some cther areas.
When they are claiming Chilahati, are
we trying to claim those areas which
are in adverse possession of Pakistan?

Shri Jawaharlal Nehru; This mat-
¥er was postponed. As I said, it arose
in 1957 and since then it has been re-
ported to us by the West Bengal
Government that while this particular
area of 500 acres or 3o did not accor-
ding to their view helong to us, tnere
were other areas which oelong to us,
of which Pakistin was in possession.
This matter can oniv be scttled, they
say, when this ares has been demar-
cated properlv. Now the process of
demarcation al! along the frontier is
taking place. We  expect all these
minor adjustments wil!l take place.

Shri S. M. Banerjee: A discussicn
should be allowed on this.

Mr, Speaker: Can I allow it in this
manner? Let nim give notice ang !
will consider. Shri Indrajit Guptaz,

Shri Indrajit Gupta (Calcutta South
West): The Prime Minister just now
saig that these minor &djustments
which may be nccessarv would be in
the nature of a few hundred acres
here and there. May I know whether
the Government’s 1tlentidn has been
drawn to the reports which appeared
very widely in the Press, which caused
all this commotion. that whereas the
original Berubari agreement laid down
that about half ine Beiubari ares, ie.
a little over 4 square miles would he
ceded to Pakistan, the total area which
is now proposed to be ceded under
the terms of the survey now going on
is more than 9 square miles, whicna
is more than the trtal area of the
whole of Berubari Thana. Is this a
bari is half of 8.75, i.e. about 4%
yards?

Shri Jawaharlal Nehru: 1 am afraid
the hon, Memoer is mixing up Beru-
bari with other issues. Half of Beru-
bari is half of 8.75, i.e. about 4%}
square miles; that is all,
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Shrj Indrajit Gupta: The areu that
is proposed to be given now is about
9 square miles.

Shri Jawaharlal Nehru: I am not
aware of that. Our information js that
so far as Berubari is concerned, 4%
square miles 2r something have heen
asked to be demarcated. There is no
question of 9 square miles at ail or
any other question, but only 4} square
miles. Apart from this, this demar-
cation is going o; of the whole bor-
der. There is no question of giving
up anything; that is in accordance
with the various previous awards that
area is being demarcated and boundary
pillars put.

12.36 hrs,

STATEMENT RE: INDIA’S REPRE-
SENTATION AT FUNERAL OF
PRESIDENT KENNEDY

Mr, Speaker: I aave received two
motions by Dr. Lohia and others and
Shri Ranga and othersg aad two short-
notice questions by Dr. Lohia and
others and Suri H. V. Kamath on
India’s representation at the funeral
of President Kennedy at Washington.
Would the Prime Minister like to say
something.
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